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CENTRAL ADMINISTRATIVE TRIBUNAL, ERNAKULAM .BENCH

0.A .No.379/93

Friday, this the-fourth day ef February, 1994,

SHRI N DHARMADAN, HENBER(J)
SHRI S KASIPANDIRN NEMBER(A)

Pabitra Mehan Pattanayak,
S/o Dwaritka Nath Pattanayak,
Aged 45, T-I-3(Senier Labarstary Assistant)
Burla Resaareh Centre ef CIFT, Burla,
Sambalpur Distriet, ORISSA - Applicant

By Advocatas lMr PV Mohanan
Vs.

1. Tbe Directer,
Central Inastitute ef fFisheries
Techneslogy, Natsyapur;.ﬂ 0. '
Kochi-éez 029. -

2.,  The Director General,
Indian Council of Agricultural
Ressarch, Krishi Bhavan,
Dr.ﬂajendra Prasad Roead, '
Neu’ Dalhi—!lﬂ got. - = Respendents

By Aoncata Mr 3aceb Varghesa

u R, D g R
u aﬂnamaoau nemasa J)

Appltcant is at present working as the sinior
Laberatory Assistant in';rade T-I-3. He is aggrieved by
Aanexure-XIII ardér dated 11.2.1993 rejascting his raquasﬁ te
get the benafit of'Grada-T-I;—S with retrospective effect fraom
the date frem vhich the same has been given to his juniers.

2. . The applicant also produced twe judgments of guttaék
and Hyderabad Bancaqéf the Cantral Administrative Tribunal in

¥

support of his case.
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3. - Accerding, to the applicant, after the amandment of the
Tachn&cal‘Seryica Rules an the basis of Annexurg-RZ with effect
from 27.1.1979, the applicent becemes sligible for getting the
grade of T-1I-3 in categery-II since he was fully qualified for
with. the Piction that thes

gstting such grads in tha light of the amendment/deemed te have

come inte ferce with effect frem the date of thas commencement of

the Technical Service Ruls, 1975. $uch an {ntsrpretatien haé

been given by this Tribunal in TAK-593/87 uwhich uwas followed in

0A-188/91. The banefit of these judgsments uweres given te one

Shri M Kuttykrishnan Nair as per Annexure-IX order dated 17.9.19952,

Accerding te-the applicant, Shri Kuttykrishnan Nair is junior te
the applicant and hsnce the applicant is also entitled te the
similar eréatment‘and grant ef banefit on the basis of thess
judgements. He has filed Annexure-X te XII repressntatiens
baf.re‘the Director raising all these issues. Tha"raprésentaf__
tions the been referred te in ths impugned order Annexure-XI1I1l
and stated that the applieantfs case was considered by the DPC
constituted for his appeintmené in Grade T=-II-3, but since the
applicantfs ease‘uas not recommanded by the DPC, he was net
promoted to the Grade T-1I-3 with effact from 29.11.15?9.

4. The applieant agsserted that his case was qot péaperly
placed bafere the DPC fer eansidaratioé?é}r premetien te the
Grade af T-II-3. He alse placed reliance on twe judgements
passed by the Cuttach Bench and Hydesrabad Bench as‘AnnexurefXIU
and XV, fhe effect of thess judgements and the applicatien of

the principles in the judgements to the applicant hamgfet bean
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of justics.

-3‘
examined by the Directer before passing the impugned order. Im this ..
view of the matter, we are satisflied that a fresh consideration of

the applicant's grievance in ths light ef the cententioens raised in

this applieaiien bearing in mind the decisiens ef the Cuttack and

Hyderabad Bengh, Annaxures-x&va&;XﬂF is nedessary in thé.interest

5, Aecefdingly having regard te the facts and eircumstances

of the case, we aré satiaPied that the application cgn bevdiaposad
af uith a direction to the the Pirst respondent ta consider afresh
the reprgsantatioas.at Annexurgs-x te XII bearing in mind the afore-

said cententions and the principles in Annexures-XIV:&. XU* judgements

and the judgement of thﬁs Tribunal in TAK-593/87 uwhich was relied on

by the autherity fer passing Annexure-IX order. A decision in this
behalf éhall be taken by the first respendent uninflusaced by tha
findings and cenclusiens in AnnexuranIXI order and the statement

in the reply.

6. The ‘0A .is dispesad of as above. No coests.
- learf M ade
(S KASIPANDIAN) , 1 (N DHARMADAN)
MEMBER(A) | S MEMBER(J)
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